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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL,

EASTERN ZONE BENCH: KOLKATA

                     Original Application No. 208/2024/EZ

In the matter of :
Youth United for Sustainable
Environment Trust            …Applicant

-Vrs.-

State of Odisha and Ors.            …Respondents

Counter Affidavit on behalf of Respondent No. 14

1. That the Applicant have filled the above Original Application alleging 

Mining  in  and  around  Hischinta  Hill  in  Nihalpradad  Mouza  in  Gondia 

Tahasil of Dhenkanal district, Odisha and sought appropriate directions from 

the Hon’ble National Green Tribunal.

2. That,  vide  order  dated  10.10.2024,  this  Hon’ble  Bench  has  issued 

notice to this Respondent and the present counsel have filled his apperance 

on behalf of Respondent.

3. That the Respondent No. 14 has a legally operated crusher unit over 

plot No.6805, 6802 of Khata No. 1433/1500, Total are -Ac 1.31 dec, Mouza: 

Nihalprasad, Tehsil :Gondia, Dist – Dhenkanal. 

4.  That, the Consent to Establish (CTE) was issued in favor of the this 

unit (Formerly known as M/s Sri Satya Sai Stone Product)on 22.07.2015 for 

production of stone chips of quantity 96000 MT/annum by the State Pollution 

Control Board(SPCB) and Consent to Operate (CTO) was regularly issued by 
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the SPCB, Odisha and recent one was issued on 03.04.2024. And Respondent 

14 has applied this year for the renewal of the same.

(Copy of the CTE, CTO are annexed as Annexure – R/1 and Annexure - 

R/2)

5. That, the present Respondent is a stone crusher unit and operated on 

his own plot with the norms and guidelines set by the appropriate authorities. 

It has no way connected to the alleged excess mining in and around Hischinta 

Hill. The alleagations against the Present Respondent is baseless and absurd. 

6. That, the present Respondent has not violated any Environmental laws 

and  provisions  and  comply  with  all  the  terms  and  conditions  set  by  the 

different authorities.

7. That,  the  Applicant/Trust  is  not  a  Bonafide  Organisation  and  the 

present Original Application before the Hon’ble NGT by the Applicant is 

filed with malafied intension to harass the present Respondent and fulfil their 

personal interests and So, the Original Application is not maintainable and 

liable to be dismissed with cost.

PARA WISE REPLY:

8. That, here is para wise reply to the averments made by the applicant:

i. That,  with  regard  to  contents  of  para  1,  that  the  averments  made by the 

applicant  regarding  its  purported  role  in  protecting  public  interest  and 

environmental issues are vague and self-serving. Merely being a registered 

trust does not ipso facto establish its bona fides or locus standi to invoke the 

jurisdiction of this Hon’ble Tribunal. The applicant has failed to place on 
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record  any  substantial  or  credible  material  demonstrating  its  consistent, 

transparent,  and  recognized  involvement  in  environmental  protection 

activities.  It  is  also pertinent to note that the applicant’s sudden concern 

regarding alleged quarrying in and around Nischinta Hill appears selective 

and motivated rather than genuine public interest. 

ii. That,  with  regard  to  contents  of  para  2,  the  present  Repondent  has  no 

information  regarding  the  applicant’s  knowledge  from  media  regarding 

illegal quarrrying activities in and around Nischinta Hill and his visit to the 

site on the 30th August  2024 as it  is  an unsubstantiated and self-serving 

statement, unsupported by any inspection reports, or independent witness 

accounts.

iii. That the contents of Paragraphs 3, 4, and 6 are based solely on newspaper 

reports. However, a bare perusal of the said news articles clearly reveals 

that  the  name  of  the  answering  respondent  is  not  mentioned  anywhere 

therein.  As  such,  the  said  contents  have  no  application  to  the  present 

respondent.

iv.  That the contents of Paragraph 5 pertain to inter se communications between 

Government authorities and, therefore, do not warrant any response from 

the  present  respondent.  It  is  further  submitted  that  Paragraph  7  is  not 

applicable  to  the  present  respondent,  as  it  operates  a  legally  established 

crusher unit in compliance with all statutory requirements and permissions.

v. That the contents of Paragraph 8 are strongly denied. The present respondent 

operates  its  unit  strictly  over  its  own  plots  and  in  accordance  with  the 
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prescribed  rules  and  regulations.  Insofar  as  the  present  respondent  is 

concerned, it  has never encroached upon any Reserve Forest  or Gramya 

Jungle,  as  falsely  alleged  in  the  Original  Application.  The  respondent 

further  submits  that  it  has  no  knowledge  of  the  communication  dated 

12.08.2024 from the Divisional Forest Officer, Dhenkanal to the District 

Magistrate,  Dhenkanal,  as  referred  to  under  Annexure-5  of  the  Original 

Application, since a copy of the said letter has never been communicated to 

the  respondent.  The  contents  of  the  said  communication  are  therefore 

denied in toto, and it is reiterated that the respondent has never extended its 

operations beyond its own legally owned and approved plots.

vi. That  the  contents  of  Paragraphs  9  to  20  do  not  contain  any  specific 

allegations against the present respondent, and therefore, do not warrant any 

response.

vii. That the contents of Paragraphs 21 to 37 primarily refer to the duties and 

responsibilities  of  regulatory  authorities,  legal  provisions,  judicial 

precedents, guidelines, circulars, and resolutions issued by the Government 

for  regulating  mining  activities  and  ensuring  environmental  protection. 

These  averments  do  not  call  for  any specific  response  from the  present 

respondent,  as they do not contain any direct  allegations against  it.  It  is 

respectfully submitted that the present respondent is duly committed to the 

protection of the environment and operates its unit in strict compliance with 

all applicable rules, regulations, and conditions prescribed by the competent 

regulatory authorities.
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viii. That the facts which are not specifically admitted here in above is deemed to 

have  been  denied.  The  present  Respondent  reserves  his  right  to  file 

additional affidavit and documents if need arises at the time of hearing.

17.  That  in  view of  the  above  facts  and  legal  position  the  present  Original 

Application is liable to be dismissed with cost.

  

CUTTACK By the Respondent No. 14 through Counsel

DATE:- 19.05.2025

  Akhand, Advocate
B.C.E. No.O-269/2023 

Ph:7008816891
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Copy of Counter Affidavit in O.A. No. 208/2024/EZ

<akhand111@gmail.com>

to Sankar, advgenodisha, Apurba, Dipanjan

Akhand.

Dear Sir,

I hereby served a copy of the Counter Affidavit filed by Respondent No. 14 in O.A. No. 208/2024

It is for your kind information.

regards

Akhand

Advocate for R-14
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